(I TEM NO. 19 COURT NO. 9 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).7966/2014

(From the judgenent and order dated 02/05/2013 in SA No.507/2013 of
The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

GHAZI ABAD DEV. AUTHORI TY Petitioner(s)
VERSUS

DEVENDRA KUMAR & ANR Respondent ( s)

Dat e: 28/04/ 2014 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTICE ANIL R DAVE
HON BLE MR JUSTI CE SHI VA KI RTI SI NGH

For Petitioner(s) M. Devesh Kumar, Adv.
Ms. Bhakti Prisija Sethi, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng

ORDER
Process fee and spare copies to be filed within one
week.
Noti ce may now be i ssued to t he respondents,
returnable on 7th July, 2014.
As requested by t he | ear ned counsel for t he
petitioner, further f our weeks’ time is granted for

filing the relevant record, as directed by this Court on
3rd March, 2014.

(Sarita Purohit) (Sneh Bal a Mehra)
Court Master Assi stant Registrar



